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Mr. Shri Nath Tiwari, Advocate for the Financial Creditor. Sh. P.K. Bajpali,
Advocate alongwith Sh. Ashok Kumar Bajpai, Managing Director (MD) of the
Corporate Debtor Company.

The case is fixed today for ob ection, if any, to the present | & B petition. At
this stage, the MDD present in person in this Court informed that the Corporate Debtor
Company is contemplating to accept for triggering the CIRP process in respect of it,
although the ::c:-mpanf 1s having some reservation and objection to in the manner the
present petition 1s being filed agai.nsl it.

Irrespective of the above stated contention, the Corporate Debtor Company is

at liberty to file a formal memo or to file formal objection to the present petition.

The matter be listed on 23™ October, 2017. \
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Dated:09.10.2017 ' H.P. Chaturvedi, Member (Judicial)
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